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THE DEPUTY CHAIRMAN:
Jageshji, please sit down. Let
handicit (/mferuptions). You ploase
keep qutc

If you ol that in your opinion
whe! eing said on the fioor
of ti. by the Homge Minister ix
not corrcci, you are free to move o
privilege motion. But, I cannot allow
another discussion on it. That is a
different matter because the matter
was alread: raised. I have been
showst a 2. ser where Chairman Sahib
has rejected it. He said that once the
matter was raised on Friday, it can-
not beraised again on thefioor of the
House.Se, if you feel that there is
any Giscrepancy, you move privilege
motion and let the Chairman decide
about it. Dkay. Now, I have to call
Mr. D Biplab Dasgupta.

RE: SETTELEMENT GF BABRI
VIASJID ISSUE

Dl 3{PLABDASGUPTA (West
Bengal): Madam, I am yaising the
issue o Babri Masjid. Lust week,
the Homn: Minister told us thatin  the
light of t/1= decision of the Supreme
Court, therz are now  fwo  options
available. The first option is to go
for negotiations and the second Zopti-
on is to take advantage of Article 138
of the Constitution and refer alf  the
cases which are now pending in vari-
ous courts in U. P. to the Supreme
Court. M feeling is this that these
two options are not mutually exclusive.
It is possible to continue discussions
and nepoi‘ations, whatever is possible;
at the 572 time, also refer this issue
10 the Sunteme Court  for settlement.
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aAnd if that is done. then. { would
expect different political parties te
take a position that whatever decisior
comes out of the Supremc Court
would be respected by all the  politicat
partics. 1f that is not done.  then
there is no way that this very im-
portant issue can be resolved.  What
I find worrying is this, while the
Home Minister made sucha categori-
cal statement, all the preparations are
being made for setting up 2 trust for
the construction of a Ram  Temple
by the Government. O this, the,
Godmen have been divided into  twi
factions—one is the BJP—led govern-
ments and the others are the Congress--
led Godmen. All kinds of parleys arc
going on and with the Prime Ministe

touching the feet of “Gurus” and  al’
that is completely tarnishing thel
secular image of our country. My
point is this, il the Government is
really interested in resolving the issue:
then this a is not the way that it
should be done. Certainly, the matter
Coust should be referred to the Sup-
reme and let the Supreme Court take
a position on this and we should not
pollute the atmosphere of the country
by involving, all kinds of Godmen
and dividing them into groups
got into and intrigues and all that, |
would also like to make a point.

While the discussion is going on
that, unfortunately, the promise which
was made by the Prime Minister o
the night of 6th December that the
Babri Masjid which had been pullec
down would be reconstructed at the
same site, that promise, it seems, has
been completely forgotten. Therc
is an ominous silence on the part of
the Government on the particular
pledge—the pledge was given very
categorically and it was broadcas:
over the television. Unfortunately,
not a single word is coming from the
Government or from any quarter on
this particular issue as to what is
going to happen at that place, whe-
ther the Government is interested in
keeping that pledge or not. I would
also like to have a categorical assur-

oance from the Government on this issu
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¥ am not going to makea long speech
on this issue but, I would like to
have the reaction of the Home Minis-
ter on this. S .

Please don‘t dilly-dally on this verY
important issue, don’t try to handle
it by manipulating the Godmen. That
is not the solution. Manipulating
religious feelings is never a solution.
We have seen again and again that
whenever the Congress party or the
Government wentin for manipulating
the religious feelings whether in  Case
of Bhinderawale or otliers, that always
led thc country to serious trouble.
A lot of communal viclence and com-
munal passion has been roused. This
should not be permitted. We should
handle this issue in a mature way.
We should keep the nation unified
and that can be done by putting trust
in the Supreme Court for  resolving
all these issues which are pending in
different courts now and by bringing
them all together to the Supreme
Court for a decision on this. T would
expect all the political parties, in-
cluding our {riends from the BJP, to
put trustin the Supreme Court for the
resolution of this dispute. If you are
going to build two temples—one
temple and one mosque—that should
be categorically stated that oned
Ram temple would be there, but the
mosque should be where it was before,
Fine, but it should not be by way of
manipulations. But, at the same time,
if we are talking only about the Hindu
temple, it dives, me an impression
ihat there are two BJPS in the coun-
iry, oneis the formal hard BJP  sitting
here and the other is the soft
BJP sitting  there. There can
not be two BJP lines. The Home
Ministry should reject such policy.

Mo fawa gare wegiar (&) ¢
e wgear, a2 o fauw
ZEly Semr B, § wwaan g fF T W
AT aE TR ¥ agW gAT i o
TR frram@agad T o
Y g FeaT @AT | T 3 5 a0
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AF AT AZ TG TE AR & owemar
g fr wq go wffedoa %1 s
T TEXT § | g AR q Y T K

T I 77 & 5 oag a1 @

T & T Tl G, AHwE 3 Ao

F T T FT qHAT | GHT D A

SFTAF TIHATATSET ot & R

Tg HIWET &®IE & gT a9 =3 gnr,
T AHAT HTIET ST 7 77 &9 at

TG FEA TAHRT D GT & [IAT 8 )

TH AZ WO NIGT @ Ig AT

g1 AT § Wiv fergea & wOe
ST T &Y A, ar ghvr 3 st
T AT T A & fgegai 1 v
9EI2 WEMT, S 5 R
T §, 980 9T faay Gfew 70 & WRR
F6 a7 1 TR AKAT, W FA &
G0 AL FraT WT PRy esmate §
TWF A T 99 qar 987 e H
TH A B AT T FwgAr T §
FE gl 1 g T S 9 O
qfez a7 TE O qEAL TS @Y,
7 o, T F forez qref, 7 weer € o
Tl 97 ar dfex anar & R g
fr. .. .. (zmqeaa)

SYED SIBTEY RAZ} (Utlar
Fradesh): Madam, Iamstancingona
point of order. The high traditions of
this Houseare so that the . .(futer-
ruptions). . .

o fawa FWIR AEEL B TH-
feae amit ang e AR EE £ 1 e
W fFar & AR omow TEEY SO
frar 3 ) oo o 9w faw =T g A
(=mgam) . . .

THE DEPUTY CHAIRMAN:
He is making a point of order.

SYEDSIBTEYRAZI: 1. ;i my
righttoraiseapointoforder. “'adam,
what I wont o submit befors you is
that the high traditions of this kiouse
are such that the matter which is
pending berore a court, is taken as a
sub judice one. The basic decizion of
the Supreme Court was that the title
must be decided. This matter :5 pend-
& nthe Allahabad High Coutl. 3
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“We go on to give threats and counter-
threats like this in the House, 1 think
"the decision of the court may be affec-
ted. This is the golden law that we
do not discuss such matters which are
sub judice because the other factors
should not influence the judges. So
my submission is that we should not

~.discuss a matter like this in the House
when the matter is Sub judice and for
that matter, any such issue, In such
matters the Chair takes the decision.,
Inthe decision that has been given by
the Supreme Court many aspects of
our polity have been indicated. We
should wait for the verdict of the
High Court which is in the process of
completiig, y think, the evidences and
all that. Before that it should not
be discussed like this. This is my
submission.

it "wawma fan (fagw) o A,

¥ qiEe AR WIS F AT W SEAT
AT E

saaamfa : wa w7 O E 39

& @%d g, qAT AT wH AT

2N

ot wgema fas W 9E ALH
TF 3§, IqF 418 A9 GHAT X
HiEo®

ITRITIA © T TG | FT AT TEE
MEAMSZIANBE 7., . (A78m) . ..

st agema fam o SAE onge
FTH ATST TX T &7 NFAT § |

gqaamfa : wEE A% gﬁrs‘t 73
T I FT AT FIE g9T AEF )

st gy fas o AfwT o
@A | A g F oA gfeer
g)

Fqawiala . A7 Al §
TR ... (=mEgw)... o5 faee,
Let me settle one thing: then I will
let you know. Please sit down . He
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has raised a point of order and I will

settle it. If you want to raise anociher
one, you are welcome. You cannot
have a new prathain this House. The
Chair is authorised to give a clearance’
The members are also getting up and
giving clarifications. Then you <an

come here,

The Hon‘ble Chairman has permit-
ted this Special Mention in this Heause
In the hght of whatever you have
said, 1 would say that any matter
which is pending before any court,
which is sub judice, we do not take ap
in this House. Asthe Chairman Sihab
has given permission to Dr. Biplab
Dasgupta—I can rcad out the topic
which says “Settierent of the Babri
Masjid issve”—we should limit our-
seleves only to th.it topic. We should
not go into the details of it. To
talk about a setuement of any prob-
lem is permitted but let us not go
into delails which may b bringing us
into difriculties when the matier Is
"pendinginthecourt, Itellthisto you
and to anyone else who wants to
speak on that, So you speak on that
subjec:, .

=i fanawd  agar (TI0T)
ATH, TINC HIE ATET |

-

gomammfy ;. Fmicwr  wEe
oIS AT § 7

ATH

o fewmard Agar : A, wI TS
¥ st Temra oY wa-adaT S 9%
qu feawa 21 @0 at fi5e S arax
TN TE G FT AT | (Swqum)
because there are several Zero Hours.
So many points are raised, ahd then
cross~discussions, this discussion, rhat
discussion and association, this can
be in oxe line. You have to decide
about it. I do not want to give any
suggestion about it. But other Mem-
bers who want to raisc their issues,
they arc not able to get time.
They go on discussing the same issus
and no {resh issue is also coming up,
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THE DEPUTY CHAIRMAN:
Agreed. Mr. Mchta, I agree with you
100 per cent that those who gave a
Special Mention or a Zero Hour men-
tion, we should limit to those persons,
those names, and others should not
associate or dissociate. I am against
it right from the beginning because
then all the other subjects which the
Chairman has cleared for other peo-
ple getdelayed. Only one subject keeps
on repeating, whether it is today’s
or any other days’s subject. We have
seen it in the past. 1 would be happy
if you take up this matter with the
Chairman also and sirengthen my
hands also from your co-operation.
Let only those pcople who have asked
for permission speak. If others want
to ask, let them give another fresh
notice and take the permission.

f@U G @S, AITET ATTATAI TS,
AT FTFZWE !

sto fawT gwi wegrat « ¥ &1 faae
¥ gew w7 T § | SYaENly  wERy,
qHA, qIH AT UIAS TH( A9 g
5 zaw g Trad wfewe asg gamw
fpar &, FraQy wless ardT swg v
FI% wlewg 78l o, agiawafaTan

SYED SIBTEY RAZI:
this?

What is

aYo fawa ;e wegtar ¢ g
IS FT TS o oY g IIw fFEmTEr
g g Fe w ag g ] fear
e agiac 50 g & 97S FE0 8%
TE

THE DEPUTY CHAIRMAN :
Please, one minute.

o fasm gare "egar sigt
Tt "EL 98y S, I AR g awdrg ?
WET TAFHIT ST AE THA, T8, Ge0a 7T
aFdr g7 wgl qwrEr @Y §  Hfawt
T gs &, 9g wfesg g #warg ?
gofa T senemls 9gea

THE DEPUTY CHAIRMAN :
Whatever has been cleared by the
Chairman. the Member spoke.

[ RAJYA SABHA ]

|

\

on the Table 328
s, faw T WAy TR

A FITFET R |

THE DEPUTY CHAIRMAN:
Just one minute. There is a technical
thing. Youraise the matter with the
Chairman why he pernutted it beca-
use, if he permits it in the House, -
I will not stop it. So, what he raised
was written on my paperand with the
permission of the Chairman. Now;
why he raised thisisnot my decision
it is the Chairman’s decision. So, you
don't go into those technicaliiies.
You please say that you are not agree-
ing with him and sitdownso that | can
ask other persons.

Hto fawa AT AEEIAT : TTAAT-
gfq wg’s. ¥ adi wgar sngar £ &
3GF BEA % (AT TET TETET GHAE |
UF A1 7€ & o aF AW 8 Frgeg #3E
agT AR Fard F1 a0 & FL A JQ
T FIZ TVEFETA T TAMT F1 IHC
g3l gz B3 fear o fF 3§87 7m0
g alEr g § & #ov omew ¥
AT F A raTal A TAHL T,
Sygmarg & wiee & faw nx wiaa
FAMT WA 4T, qEAHE 7 4 FAA
FAAT SAT R KT FATHT. AR TR~
afe g7 wfkx g faar sy @
UL AT &, TS dFLT TEAT ARL
Bl &5AT |

THE DEPUTY CHAI(RMAN :
Now, [ have two more names-Shri
Janeshwar Misraand Shri Chaturanan
Mishra. Please confine yourselves
to whatever is permitted. Do not go
beyond that.

AN HON, MEMBER : Madam,
this side al<o,

THE DEPUTY CHAIRMAN : I
hope, in future we will stick to one
person.

siaguAA s frasr w7 2
a7

JqEAEiE . o Q9T fma €
Y AT T A
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<ft RTL| TIT pHFT(ITT A2W) ¢
e aw aar e faa i &1 )

gqgarafa : 3 faa & me 9w

Tar i

oft agema fx - QAT g
FRFL A0 | WOF AX TET WA
T fqa<i s & T

off LT TR WA IAL JAW
¥ 937 52 WRTH AT I, IAN @
faar frawd @

AN ;. wAIAE € AATLH
qaiayw, AR Mxnga”, = O
st

st IR fax ¢ H g @
Frgar a7 fF b ot gt Ffaa
aEdty gawm oY fawa graea 3 949
ISAT T, § <RI QT THAT Z | IAA
w# fab gawr & Srsar & v ag raar
oA F1E T As AT ST, W0 IwIAL,
1T g fAgifg a9g F g q& 7
SodY BAAr, UF 2reH fafuz gad
AT FIC AR TE AE UALANEH AW
AT wagw m@r ) 9@ a6 AR
faag wsdiar S Far, AT Ar qga
ot g gs-sqfeq &, zafam sasr
TFRdT FIIAT AfET

faaa ¥ Far (=0 fawrar T3q) ¢
78 Ag-sgfeq 7d § |

ot 932@q fas g ar faQ
AT AT F, 9 g A 1T g
AT NAATCANFE FAFITE,
3 2 fF agi ax 98 wAIT fFasr g
IT TT FIC HT TEX & #F IWE |
(zaza=)

5 sito faw3 FRR weglay 7Y
AT Farl § 30 & FT

=t ggemd fas Q@1 fee am
Fgr aar ar ! safag oY fgear g€
IS, IART TFGAAT FI AT |
gw qftqa seafrey ¥ At rem
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ZEW { THRATH 1 A I3C | SXF9
Ferew FFig el ¥ I gafeT aw
AWeqT AFROT AEFLTATAR gadAr
HFA AN far, IRFTIAAST T©
Fiva faq war | gafag S99 59 gt
F0 f6 59 A% 49X @ 90 ) ey
AT ATH T7.I31T T H AT °F
Fem & gm ghwde 1 o§w
wqraar  SfqqA $ AwmEgw ¥ T
398 73 frEe Hifve T aa &
FHAGT § AgTF AT F {ASq02T
FTI afd A AT TW TEA R
ST | A8 JTFIE A IR I3 AX
g A7 Y FFia-aray afesg 330
e zm e saa Tw

o Aavge faw (ST wIW) @ uv-
FATAIX wden, qgagTEy A aaar
g TAETEEHTT T Fav Afge MR
qrafts faceg Ira st S arg SIS
L IUHT TALT W g¢ § AAA AT
& faai & 717 wivg & fual § fadga
FILEM g aga gedua § gaer faar
Tar &1 I guL Srardr 6 fega}
FggATgR AT T wwar AT v @
TERE Nag g fearsrg =i =%
EEIE 7 T 73 aq gie-RE s
Sty fwd faesdt T aERT (FAIgW)

gt. fasy gRic Aegar: it
TIIFHTT AR, STE LT (I )

ot gy faa wfqfadifad «
Tq4 HE %Y a7 9% § zafA var #g
@ & | et ST T HU FIAT
g fr arg @ T gat=T-qaeg
q ARG AN I IATT STH( | 7T qIF
grza ua % § fv griwie Hgmax
faaregrar =1feT | S9 a5g gy wet
YA FI7HAT AT, 9 7S AAIT AT 6
fegax w1 #7 wiw w1 w31 90 5 agq
ST FIUL FAT § AT 330 ST 6
oY 6 fedaTF ageram, ¥ fr @y faar
FAr AT |\ 98 T AW FT AT 6T
we g AR AZ T & 5 ST 38 Araar
#HIAd # fa=rardtT § a1 (saqgm)

o TR ATATT (UAEAN) 3
T AAAT G2 § (aaw™)
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M aAmEe s WL wegtan
AET W A v A8 & oY gwry
T g § (sqaerm) gar Agl s &
AT ST afgvr qg GI-Ifeq TG & AT
&% 91 F37 a% ga-afew & 1§ am-
JEATT_AE FE % fow, @ifed @
wnd fr  aeafew w0 g FIAT ]
(maaw) =R I am 7gT 5 7
ga-Afew adf g fe gt wfew s
g?aﬁgnwaqzqw o 6 fadaT & ager
St e S o, GF g =g
(smzgma) & w ¥ wgafg Ger
T & fqT & 9% 73 WA | T
gafe feadrae, & a8 amar%r&m
@RI e g AEATg fF (eraum)

=t HATW ATCEAN R (HeA T37 ) ©
HY GE 0GR FA JOAN (FHIUH)

o wRvae s  § wegrarsh ¥ A
A% AWl I 9 FEAT A § BRI
T TZ el FWH GORRH G g
& 7z W uzr‘q'%ﬁ; g ©A -ﬁwr"r i
nﬁ%a—*mrsra Forfamar gadly

. (=ert) wOE B AT & o
¥ fare HFTRT TAAT -Tﬁrr afe fory
mﬁm THETRC wW @ & § 9nET
FEr 5 gqt"r w3afe g WY fR 5
oz gwEs AT aﬂﬁ@ | W9 ST
fow T4 3 (omaww) w0 OF
FAT10 6@ S L agATF T ag
FTE HIWT 741 @Al AfEE garan &

h 4
forq aga wowa Tad ¥ (wmaaw)

THE DEPUTY CHAIRMAN:
Shri Vayalar Ravi. (futerruptions)
Shri Ravi, Please.

SHRIVAYALARRAVT (Kerala):
Madam Deputy Chairman ...(Inter-
ruptions).

THE DEPUTY CHAIRMAN:

Order in the House, please.

SHRI VAYALAR RAVI: Madam
December, 6,1992, was a black day in
the history of the country. The society
the Indian society, was divided on
communal lines becausc of this hein-
ousthing which happened on Decem-
ber 6, 1992, in Ayodhya. However,
I do not want to go into the details
of it here again. Today, the question
is one of assuaging the feelings of

[RAJYA SABHA ]
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those who had been hurt by the demoli~
tion of this Mosque. There is no
healing touch so far. I want this
Parliament and the country to pro-
vide this healing touch to these people

to the minorities, Now, some people-

are expressing their zmxiety about
the construction of the Temple. But
I would say that the Mosque should
be constructed first., The
should be constructed at the same

place where the Babri Mosque had
existed earlier. Weshould bring about

status quo ante. The Supreme Court is -

and it has taken shelter under article

Mosque.

143 of the Constitution.. ({nterruptions).

SOME HON. MEMBERS
Madam, he cannot use such words
...(Interruptions)....

SHRI VAYALAR RAVI:
what is rongt

- (Interruptions).
right to speak¥®,

Yes,

.No, I have

the-

SHRIG.G.SWELL (Meghalaya):

Madam, I am on a point of order.

THE DEPUTY CHAIRMAN :
What is your point of order?

SHRI G. G: SWELL: Madam,
can we use this House to cast aspersi-
ons on the Supreme Court 7 The hon.
Member was saying that the Supreme
Court was*

These are his words. I demand
that cither he should withdraw
those words or you should expunge
them.

THE DEPUTY CHAIRMAN-

Thave announced wiien was replying
to Syed Sibtey Razi’s point of order
that we have respect for the Court.
There is reciprocal respect between
the Supreme Court, High Courts and
the Government. That is why we
never take up issues which are sub
Judice. We don’t discuss snuch issues.
I would not permit anything against
the Court. Mr Ravi, you confine

yourself to the subject-matter. Those |
words should be removed from the-

record.

SHRI G.G. SWELL:
the words.*

*Expunged as ordeu,d by the Chatr

tHe usesd

’
P
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THE DEPUTY CHAIRMAN:

I have already removed those words
from the record. I have to repeat it.
I told them that those words should
not go onrecord. The whole problem
is that when I tell the Table people,
you cannot hear and I don’t have to
shout...(farerruptions). . .

SHRI VAYALAR RAVI: I with-
draw the words...(Interruptions). . .

THE DEPUTY CHAIRMAN:

I said it and everybody heard that

any mentionagainst the Courts which

is derogatory or even remotcly disres-

pectinl would never po on record,

at least us long as Iam sitting in this
Chair. { can assure you this.

SHRI VAYALAR RAVI: 1
don’t have any intention to show
disrespecttothe Supreme Courtorto
the High Courts. Irespect the Judici-
ary very much. But [ am raising
a 1\')gical question. Tt is only because
of yoli-lo 143 that the Suprems Court
re;ysed 1o give its opinion. Imagine
for a minute, Had st heen under
articic 138 (2) of' the Constitution, the
Supreme Court would hve been bound
to give its opinion . (nterruptions). .

I am coming io t~ 7 ¥
agree w vith you. Thi.

bs dragged on for ioas.  Riudam,
wir tlamsayingisthat this o uecan-

. 02 dragged oa for long. There

uld bz a solution. Even tie Supre-
iz (,ouz‘T agreed with this. My point
is whather our concern should be to
construct a temple or a mosque.
strongly believe that some people have
demolished the mosque. Now, it i3
the duty of the natioa to construct

the wosque at the same place
(z‘zz‘enuptlo. n...  We must
have the Ainterruptions). .. |

have already withdrawn those words.
1 withdrew those words aircady. !
appea! to my colleagucs sitting on
this sice and to the General Sccretary
of the B.J.P. that chey should see that
the Indian socicty is already divided
on corimunal lines and that the unity
of th= nution 1s most important. They
musi ¢ nine forward and help us to co-
nstriwr thie mosque ar the same place.

- ak you.

[12DEC 1994 ]
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THE DEPUTY CHAIRMAN:
Surje
wala, you please speak on some othex
subject. one second. Mr. Sikander
Bakht wanted to say something.

sft fasray qea « T3 wifear. qfFar
TETART | A TN g waAw
@ wHe Sl F A AN o A
A7 FASFAT ag wegH g‘r;r il g fy
Eﬁa AW T fa"aamvaﬁrmr EH
1 awt faar 31 ifefors ardts @
qifsiam 3w faetas | Fegs are 3
WG AN FT GHGAS HER Z, NF
AT T ST, §HITT Qe faerg
T %) weEm ag 2 i Taw agm o=
AL EETE v TH AT FIF1E T TR I
) frrmfgq SIZH % WAH E1AT
g frem Ardm Fron, TAdRoE nrt“r@r
F T T FHAT TZ £ Y wHAAT 2 z
ug W TG AT 86 Fi, 5H AM T $r
v T SEE A g{%mm g H
FATT LA AT g g fogv wmiE
gF A0 valeET uE W AT R
3EF AR LA aqA4T 9% T\ gH
it 7 g ag TS fmar g B ag

ARG ST F FIETE @A i g
TH e ':‘Q?r TEAT & FITE R
YA TITHRL TOF B A7 AT =il

THE BT T GHAT T T FEIE

EHT B A AT T S
g1 TRI AT TIRT BEAT FEAA
ATHT T ORRAT § AT SAREASAT

GRE H RARRIARGN T ORA AW
Faw adeg mareardar ) Sweaa w
iz a7y 9y, gaFE AT FOFAEAE, Th
SR, Al WES S, TW AAU vl
Wil An, S FAT A AT T A
Uﬁaafm FIHA FH A HA AT F40
gfr AT T TS EY oA W 7 AT
BT 7T g% AfFRA qg THATT Fr A
W, HIVHATS A, vt frar war
FA AT AL AT, IUFT TAT T g
A qEE AT AACH AT @7 O
ST 4, AZA AR IGET ZAF A )
@WEE & *xmm aQ "7 vay @
far 73, A5 g AT, T W =g
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THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN)
Madam, this very issue which was:
raised two days back has been raised
today also. 1t the Members go through
the judgement of the Supreme Court,
I don‘t think that any kind of clarifica-~
tion will be required from the Govern-
ment side. One thing is absolutely
clear, and thatis aboutthe reference
which has been made under Article
143. They have returned it without
replying to the question which was
posed to them. If you go through
my speech on that day, the clarifica-
tion that I gave was that two options
seemed to be available. Maybe, there
might be other options also. But the
Government has not taken any deci-
sion about this thing. So long as the
Supreme Courtsdecision is there that
the status quo has to be maintained
till the suits are decided, that should
satisfy everybody that till the suits are
decided in a court of law, there can
be no question of either construc-
iion of 2 mosque or construction ofa
Mandir. Both the things cannot be
constructed at the same place. This is
absolutely clear, and it is flowing from
the judgement of the Supreme Court.
I myself am not doing anything.
The position being what itis, I don‘t
think chat any more confusion is called
for. I know the sentiments of all
the sections of the House, and the
position of different political parties,
but, I don’t think chat it will be in
the national interest to whip up the
feelings on this issue at all till the
matter is decided by the court or  we
are able to reach some kind of an
understanding through some other

method.

[12DEC 1994 ]

on the Table 338

Re. Indictment of Shri Q. P,
Chautala former chief Minister

of Haryana, by Justice Saikia
Commission

SHRI S, S. SURIEWALA
(Haryana):_ Madam Chairperson, [
want to raise an issue which has a
very important dimension.

Madam, of late, a trend, a culture
has emerged in politics, and politics is
beingcriminalised. The worst incident
of criminalisation of politics has been
unfolded by a commission of inquiry
which was appointed by the Govern-
ment, know as Justice K. \. Sajkia
Commission. It was appointed to
look into the events known as the
Meham incidents in Haryana.

Madam, on the 27th of February,
1990 two bye-elections, one in Meham
and the other in  Darbakalan in
Haryana, were to be held. The then
Chief Minister, Shri Om  Prakash
Chautala constested from Meham
which is in the Rohtak District. As is
very well known in the country, the
election in Meham was counterman-
ded on account of the death of one
candidate whose name was Amir
Singh. The Saikia Commission’s
charges were that Mr. Om Prakash
Chautala himself engineered, cons-
pired and caused the death of that
candidate to countermeand the
election, because his defeat was loom-
ing large before him. The Commissi-
on of Inquiry, whose report has been
laid before Parliament last week, has
arrived at certain conclusions which
are very glaring. I will only briefly
mention those conclusions. They are
first Mr. Amir Singh, a well-known
supporter of Mr. Chautala, was mur-
dered. The Commission has said that
he was a well-known person, very
close to Mr. Chautala. Another
thing which the Commission has
said is that Mr. Chautala wanted the
election to be  countermanded;
the death under the mysterious circus
mstances of Mr. Amir Singh, had



